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CALCUTTA IENCH 
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Date Of Oi 

rese*tz H.n'ble Mr.Justice S.N.Ma11: 
Hsn' ble Mr.S,Dasgupta. Adrii 

GOPAL CH.IANEJ 
/ 

UNI, OP INDIA & ORS. 

Po 	the' petiti.n4 Mr. S.K. Mitra, 
For the reportde* s: Mr. C. Samaddar, counsel. 

ORDER 

1.th sides appear and we tiav, heard them. 

The MA, for c.ndonatofl Of lay, is all.wed. On 
c.nsat of b.th the parties. the S ginal Application is 
also tsken up for admissi•fl hearin as on day' s list. 

After hearing the ld.coønsel appeaXil g for both the 
parties. the O.A. is admitted for djudicatien. Reply is 
already on record and rej.inder, i any, to be put within 
3 weeks. 

Registry is directed to enli t the matter for hearing 
according to its ehr.nol.giCal p. tion aitd on its own turn. 

r 12-02-98. 

ck.Vice-Chai rTflafl. 
i strative Member. 

(S,Dasgupta) 
Menbe r(A) 

(S.N.Mallick), 
Vice-Chairman. 
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